Central Admini tive Tribunal

CP 53G/2001 IN
A3

: 30/2000
Hon’ b?x Shri Govindan 3.Tampi, Wember{Aj
Hom’ ble .Shri- Shankegr .Raju, Member{J)
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New - De ihi, this the day S% 12th December,
&

Shri R.L. Nudhawan, N
8/0 3Shri Arjan Singh,
R/0 55, Shanker Vihar,
Vikas Marg,
Dethi-110092. ' ! ... Applicant.
{By Advocate: Shri Surinder Singh)

yersuys

1. Shri S.Dasharathy _
Generai. Manager, L
Northern Railway, Headquaruers,
garoda House,

New Delhi - 110001,
1

2. Shri A.Banerdee
Deputy Chief Accounts Officer/General
Northern Railiway He eadguarters,
Baroda House,

New Deihi - 110001,
{By Advocate: 3hri V.3.R.Krishna)

Order{Qral)

By Hon’ble Shri Shanker'R?ju, Member (J)

Heard both the parties.
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2. Byaorder dated 21.3.20G1 in 0A 233
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respondents are directed to consider the period of war

Servic for . the purposeb of fixing his pension as per
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ruies & instructions within a period of three months.

espondents have passed an order dated 5.7.2001 rejecting

' Cevnn ey
the claims of the applicant Toraadditional wWar service
Senvice . e M
towards qualifying ) for purposes of pension. Inaview of

v  a fresh cause of action to the applicant which canpot

. be impugned in this CP. ,
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the matter, we are of the considered view that this 3wv€s3ﬁ43
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3. Having regard to the directions issued to
the respondents to consider the claims of the applicant
and the respondents®have compiied.the directions issued by

ES

this Tribunal, we are of the considered vide that the
respondents have not committed any wiliful disobedience of
the directions of this Tribunal. The CP is accordingly

, , , , o ,
dismissed. Notices issued,the respondents are discharged.
, has beet
that any grievance'aAleft out by the
W
respondents, it is open to the applicant to assailflusame,
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in accordance with iaw, in an ap priate proceedings.
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{8hanker Raju)
Member (J)

g

>
~

Fe
7




